
     
 

      

      

      

           
      

        

     
      

      
    

  

      
     

    
    

       
      

   
    

  

  

            

     

   

  

  

        

            

             

         

              

          

           



with or without modillcation(s) the proposed arrangement embodied in the Scheme

of Anangement between Endurance Web Solutions Private Limited ("Demerged

Company'') and Directi Web Technology Private Limited ("Resulting Company")

and their respective Shareholders. ln the said meeting, the Scheme u,as approved by

all Equity Shareholders ofthe Petitioner Company. The Chairman ofthe meeting has

submitted his report stating the outcome of the meeting alongwith Affidavits dated

l7'r' April 201 7 verilying the said Report.

4. The Counsel tbr the Pctitioner f'unher submits that as directed by this Tribunal noticcs

have been servcd upon all the Regulatory Authoriti€s namely. concerned Income'l'ax

Authorities. Central Governrnent through Regional Director and Registrar ol'

Companies. No representation is received by the Petitioner Companl from any

Regulatory Authority except the report from the Regional Director. The requisite

infbrmation called for by the offlce ofRegional Director has already been submitted

by the Petitioner Company and Regional Director has filed his report to this'l'ribunal.

5. At least l0 clear days befbre the date fixed for hearing, Petitioner Company to publish

the notice ofhearing ofthe Petition in two local newspapers viz.,,Free press Journal,.

in English and "Navshakri" in Marathi. both circulated in Mumbai.

6. The Petitioner to file an affidavit of service regarding the directions given by the

Tribunal and do report ro this Tribunal that the directions regarding the issue o1.

advenisement ofthe notice has been duly complied u,ith.

V, NallasenapNthy, !lcrnber (T) B.S.V. Prakash uuar (.1)
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